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National Company T,aw Tribunal
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File No. 10/121/2016-NCLT(Pt. Vl) Date: - 21.05.2026

Notification
Subject: Filling up of various posts in National Company Law Tribunal Benches on deputation/
absorption basis.

00

Applications are invited for filling up the following posts in National Company Law Tribunal (NCL’F)
on deputation/absorption basis. The details of posts, pay scales, place of posting and number of
vacancies are as follows:

S/N

I

Post Bench Pay Level No. of Posts

Tentative)

Joint Registrar
Kolkata

ReC;' beI h i
Level- 13 (Rs 1 23 1 oo-2 1 5900)

Chennai

I lvdcrabad
I ndore

M umba i

MG Delhi

2 Deputy Registral I .evcl- 12 (Rs 78800-209200)

3

4

Assistant Registrar
thennai
Kolkata Level ] 1 (Rs 67700-208700)

Programmer –New Delhi Level 9 (Rs 53 1 00- ] 67800) l

Ahmedabad

13engalul'u
I ndorc

M unlbai

Nc\\' Delhi

5 i Court Officer 1.cvcl-8 ( Rs 47600- -151 ] 00)

Xhl;ibcfaB£ ii
Allahabad
Am aravat i

Bengal uru
t balidjgi iII

eh8nllbi
Cuttack

Hyderabad
Indore

Jaipur
Koch i

Kolkata
Mumbai

Nc_\v Delhi

6 Private Secretary Level-8 (Rs 47600-–15 t 1 00)
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S.

4

Senior [,cgal
Assistant

7

8 1 Assistant

Stenograpllcr
Grade- 1/Personal

Assistant
9

Cashier10

I I I Record Assistant

Upper Division
ClerkIl

1 3 Staff Car Driver

Vacancy position is tentative and may increase or decrease. The selected candidate will be
required to serve at NCL,T Bench for which he/she is selected.

The candidates who apply for the post(s) will not be allowed to withdraw their application(s)
subsequently. Candidates who are not willing to join upon Selection may kindly not apply for the
deputation/ absorption posts.

'[-he absorption of the offIcer/oftlcial in NCL'l' can be considered after one year of working on
deputation on the post held by him/her and after satisfaction of their performance at work by the

Ahmedabad
Allahabad
Ben qaluru

til i;\chqjri4
et;eili1 ii
Cutta ik

( iu \\ ahat i
1 1\ dcra bad

I ndol'e

Jaipur
Kolkata
M tim bfI

New Delhi

I.c\ el-7 ( lis -F-+900. 1-12'+00)

AhmedabAd
Allahabad

Chilai–ai-h
ai&il-ii

I lvdcr£bad
Mum ba

Ne\\ Delh

1.evel-6 (Rs 35400–1 1 2400)

Ahmedabad
C hand jgarl1

Chennai
TVlumbai

Nc\v Delhi

1.cvcl-6 ( Rs 35400- ] 1 2400)

_.bFLel 4 (RaW)0–8 ll 00)New Delhi

Ahmedabad
Ben &a lil ru

Ch and jgarh
TH1-nii
Rolliaf;
M tImE;i

New b&IIi i

Level 4 (Rs 25500–81 1 00)

A mara vat i

l11dore

New Delhi
[.cvcl 'I ( Rs 25500--,8 ll 00)

Ne\.v D&IIli 1.evel-2 (Rs 1 9900–63200)
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competent authority. Absolption in NCL-I- is not a matter of right for any officer/official on
deputation and will be done only based on NCLT's need and shall be subject to the Regulations
and the process indicated in the National Company Law Tribunal (Recruitment, Salary and othcl
Terms and Conditions of Service of Officers and other Employees) Rules. 2020 updated from
tIme-to-t 1 mc

5. The details of the post, along with eligibility criteria, educational qualification/ experience etc.
required for the post is given in the enclosed Annexure-1. The National Company Law Tribunal
(Recruitment, Salary and other Terms and Conditions of Service of Officers and other Employees)
Rules. 2020 may kindly be seen at NCLT website. i.e.. https://neIl.gov.in under the link 'Career- .

6. 1-he period of appointment on deputation will be initially for a period of three years or till fullhcr
orders. whichever is earlier. Other terms and conditions of service shall be governed by C).M. No

6/8/2009-Estt..(Pay II) dated 1 7'h June. 2010 of Department of Pcrsonnel & Training. Ministry of
Personnel Public Grievances & Pensions. Govt. of Indid as amended from time to time.

7. FIre officers and staff joining/already joined in NCI,’1- on deputation. and already availing GPR A
facility in their parent body. have been allowed to continue the benefit of GPRA on joining NCI,’l'.
However, the officers and staff not already availing GPRA in their parent body will not be eligible
to apply for General Pool Residential Accommodation on joining NCLT on deputation

8

9.

Maximum age limit for appointment on deputation to the above posts is 56 years as on the closing
date of receipt of applications.

Last date for receipt of applications will be 60 days from the date of publication of the
advertisement in the Employment News/Rozgar Samachar.

10. Willing and eligible officers may submit their applications. duly filled in the prescribed proforma
through proper channcl onjy.

11. The documents required for the considering of application are:

a) Bio-data in Prescribed Proforma(Annexure-II)
b) Supporting certificate/ documents in respect of claimed educational qualifications

including essential qualifications of Bachelor Degree
c) Cadre Clearance ccrtitlcatc stating that in event of selection. he will be rclievcd immediatejy

issued by cadre controlling authority.
d) Attested photocopies of the APARs/ACRs for the last 5 years.
e) Vigilance Clearance Certificate and Integrity Certificate issued by the respective department
D The details of major/minor penalties imposed on the officer during the last 10 years.
g) Details ofexperiences in terms ofeligibility criteria for the post may also be clearly mentioned

in bio-data form.

12. Application in the prescribed proforma (Annexure-II) complete in all respect along with the

certificate attached to the application from the employer/head of office/forwarding authorit}- and
certified copies of A(:Rs/APARs for the last five years may be sent to the following address:-

I'he Sccl'ctalt', NCI.’I
National Company Law Tribunal,

6th Floor, Block No. 3, C.G.o. Complex,
Lodhi Road, New Delhi – 1 10003.

13. Applications received after the last date. or incomplete in any respect or those not accompanied by the

j



documents/ information as per Para 1 0 above w' iII not be considered. 'I-he Cadre Authorities may ascertain
that the particu lars sent by the officers are correct as per the records. ’['he eligibility criteria and application
form as well as Recruitment Rules are also available on NCLT website www.nclt.gov.in (under
“Career”).

Sd/-

(Prem Prakash)
Secretary. NCI,'I

I'cl: 01 1 -24361 685

t’:nlail: ad n1 n'jint_It .go\ . in

Copy to:
1 . Registrar Generals of All High Courts.
2. Secretaries to Government of India, All Ministries Depallments of the Government of India.
3 . All Chief Secretaries to the State Governments / Union Territories

1. All RDs / ROCs / OLs in the Ministry of Corporate Affairs.
5. Registrar. National Conrpany L,aw Appellate -l-ribunal (also requested to upload the vacancy circular on
the NCLAT’s website)
6. Secretary. Competition Commission of India.
7. Chairperson, Insolvency and Bankruptcy Board of India.
8. Secretary, National Financial Reporting Authority.
9. -1-he Director General CISF. CltPl-'. BSF. I'I-BP.
10. ’1’he General Manager, Indian Railways

I I. Director General Ordnance (C&S). Ordnance I'-actol} Board
12. ’1'echnicdl Director, NIC, MCA \with the request to upload the vacancy circular on the online portal. 13.

l-echn ical Director. NIC. DoP'l- with the request to upload the vacancy circular on the DoP’1’'s website
14. E-governance Cell. Ministry of Corporate Affairs \\' ith thc request to upload the vacancy circular on the
website of the Ministry
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Annexu re-1

Details of eligibility Conditions for the post of Joint Registrar
Eligibility e&iihiPost

Joint
Registrar

Officers of the Central Government or State Governments or Union Territories or
Courts or Tribunals or statutory organisations or State/l ligher Judicial Service:

(a)
(i ) holding analogous post on regular basis in the parent cadre or department: Ol

(ii) a post in level 12 in pay matrix of Seventh Central Pay Colnlnission with Rvc
years regu Ial- service: or

(iii) a post in level ] 1 in pay matrix of Seventh Central Pay Commission with ten
years regular service.

(b)
(i) Degree in law from a recognised University; and
(ii) Experience in personnel and administrative matters.

Note 1 : -1-he,dcpallnlental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
p r011rotl011

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held inlnlediatcl\- preceding this appointnlcnt shall ordinarily not exceed
tIll-cc years.

Note 3: ’Fhe lnaxilnunr age limit for appointnrcnt by deputation shall not be

exceeding flfty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointnlcnt on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 0 ] st January. 201 6 or the date fl'on1

which the revised pay structure based on the Seventh Central Pay Conrnrission
rccolnnrcndations has been extended. shall be deemed to be service rendered in the

corresponding level in the pay matrix of the Seventh Central Pay Commission .



Details of eligibility Conditions for the post of Deputy Registrar
Eligibility Conditions

OffIcers working under Central Government or State Governments or Union
l-erritories or Coulls or Tribunals or statutory organisations a degree in law from a

recognised U11 i vel-sit)-:

Post

Deputy
Registrar

(a)
(i) holding analogous post on regular basis; or
(ii) a post in level 11 in pay matrix of Seventh Central Pay Conrnrission or
equivalent with five years' regular service in the grade: Ol

(b) llaving experience in adnrinistrative or establishment or coun matters.

Note 1: ’1'11e depallnrental offlcel's in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
promotIon .

Note 2: -1-11c period ot-dcptltatioll inclucli11g the period of deputation in another ex-
cadre post held inrlncdialel) prcccdi11g this appoi11tnlcnt shall ordinarily not exceed
three years

Note 3: 'FIle nraxinrun1 age linlit for appointment by deputation shall not be

exceeding fifly six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis. the service
rendered on a regu Ial- basis by an oftlcel' prior to 0 1 st January. 201 6 or the date from
which the revised pay structure based on the Seventh Central Pay Conrnlission
recommendations has been extended. shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Conrlnission .
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Details of eligibility Conditions for the post of Assistapt Rc_dstrar
Eljgjbilitv Conditions

Assistant
Registrar

Officers working under Central Government or State Governments or Union
rerritories or Coutls or Tribunals possessing degree in law from a recognised
University :

( i ) holding analogous post on regular basis; or
(ii) a post in level 9 and 10 in pay matrix of Seventh Central Pay Commission
or equivalent with five years' regular service in the grade: ot
(iii) a post in I.cvel 8 in pay matrix oF Seventh Central Pay Comnlission Ol

equivalent with six years' regular service in the grade.
(iv) a post in level 7 in pay matrix of Seventh Central Pay Commission with
seven years- regular service in the grade.

(a)

(b) Having experience in administrative or establishment or court matters.

Note 1 : The dcpartnrcntal officers in the feeder grade who are in direct line of

pronrotion shall not be eligible for consideration thr appointment on deputation.
Sinlilal'ly. dcputationists shall not be eligible for consideration for appointment by
pro nr ot Ion

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held inrnred iately preceding th is appointment shall ordinarily not exceed
three years.

Note 3: The nraxinlun1 age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 0 ] st January. 201 6 or the date from
which the revised pay structure based on the Seventh Central Pay Comnlission
recolnmendations has been extended. shall be deemed to be service rendered in the

corresponding level in the pay matrix of the Seventh Central Pay Commission .



Dqjails ofeligillility Conditions for th9 post of Programmet
Eligibility Conditions

Officers working under Central Go\'crnmcnt or State Governments or Union

l-erritorics or Courts or 'l'ribunals or statutol'}' organisations possessing degree in
Bachelor of Engineering or Bachelor of technology in C-olnputer Science or
Information 'l-echnology or Master of (:onlputer Applications or equivalent degree
from a recognised institute:

Post

Programmer

(i) holding analogous post on regular basis: or
(ii) a post in level 8 in the pay matrix of Seventh Central Pay Conlnrission Ol

equivalent with two years' regular service in the grade: Ol

(iii) a post in Level 7 in pay matrix of Seventh Central Pay Commission Ol

equivalent with three years' regular service in the grade

Note 1: '1’he departnlcntal officers in the feeder grade who are ill direct line of

promotion shall not be eligible for consideration for appointment on deputation.
Silnilal-ly. deputationists shall not be eligible for consideration for appointment by
pro in ot ion

Note 2: '1-11c period of deputation including the period of deputatioll in another
e.\cadre post held inllncdiatel) pl'ccedi11g this appointment shall ordinarily not
exceed three \'ears

Note 3: -1-11c nldxinlun1 age linlit for appointnlent by deputation shall not be

exceeding fifty-six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/absorption basis. the service
rendered on a regular basis by an officer prior to 0 1 st January. 20 1 6 or the date from
which the revised pay structure based on the Seventh Central Pay Colnlnission
reconlnrendati011s has been extended. shall be deemed to be service rendered in the

corresponding level in the pay matrix of the Seventh Central Pay Conrnlission



(==

Details of eli ibility Conditionsf Qr the_po!! of COjIr! !)gis_sr
Eligibility ConditionsPost

Court Officer Officers working under Central or State Governments or Union Territories or Coulls
or Tribunals/ possessing preferably a degree in law from a recognised University:

(i) holding analogous post on regular basis; or

(ii) a post in level 7 in pay matrix of Seventh Central Pay Commission or
equivalent with two years- regular service in the grade: Ol

(iii) a post in Level 6 in pay matrix of Seventh Central Pay Commission Ol

equivalent with six years' regular servicc in the grade.

(a)

(b) I layjng experience in adnrini-,trati\ c or cstablislrnlcnt or court nlattcrs.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
p r01110t lon .

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held i Immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximunr age limit for appointment by deputation shall not be

exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointnrent on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 0 1 st January. 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Conrnrission
recolnnrcndations has been extended. shall be deemed to be service rendered in the
col-rcsp011ding level in the pay nlatl'i\ of the Sc\’c11tl1 Central Pay ComIn ission.



Details of eligibility Conditions for the post of Private Secretary
iiigibiliivdoiaiTioriiPost

Private
Secretary

Officers working under Central or State Governments or Union Territories or Courts

or Tribunals possessing skill norms i.e. dictation @ 110WPM (English).
Transcription on computers fifty five w'ord per minute

(i) holding analogous post on regular basis; or
(ii) a post in level 7 in pay matrix of Seventh Central Pay Commission or
equivalent with two years' regular service in the grade: Ol

(iii) a post in level 6 in pay matrix of Seventh Central Pay Conlnrission Ol

equivalent with six )'cars’ regular service in the grade.

Note 1 : -1'lrc dcpallnlcntal of11cers ill the feeder grade who are in direct line ot

pronlotion shall not be eligible for consideration For appointment on deputation.
Sinrilal'ly. dcputationists shall not be eligible for consideration for appointment by
pl'onlotl011

Note 2: '1-he period of deputation illcluding the period of deputation in another ex-

cadre post held inlnlediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The nraxilnunr age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications

Note 4: I''or purposes of dppointnrent on deputation/ absorption basis. the service
rendered on a regular basis by an officer prior to 0 1 st January, 20 1 6 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extendc,d. shall be deemed to be service rendered in the

corresponding level in the pay nlatrix of the Seventh Central Pay Conlnrission

] 0



Details ofeljgjbilitv Conditions for the Post of Senior Legal Assistant
iiii-iT)iliiy– tbr;;iiiio IiiPost

Senior Legal
Assistant

Officers working in Central Government or State Governments or Union Territories
or Courts or Tribunals possessing degree in law from a recognised university:–

(i) holding analogous post on regular basis; or

(ii) a post in level 6 in pay nlatl'ix of Seventh Central Pay Conlnlission Ol

cqui\'alc11t \\'itIl n\-c }-cal-s' regular set-\'icc in tllc grade: Ol

(iii) a post in level 5 in pay nlatl'ix of Seventh Cclltl-al Pay Conrnlission Ol

equivalent with eight years' regular service in the grade.

Note 1 : The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration For appointment on deputation.
Sinlilal'ly. deputationists shall not be eligible for consideration for appointment by
pro in ot ion .

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years

Note 3: The nraxinluln age limit for appointment by deputation shall not be

exceed ing fifty six years as on the closing date of receipt of applications.

Note 4: For purposes ofappointnrcnt on deputation/ absorption basis. the service
rendered on a regular basis by an offIcer prior to 0 1 st January. 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Conrmission
rcconrnlc11dations has been extended. shall be deemed to be service rendered in the

corresponding level in the pd)' nlatl'ix of the Scve11th Central Pay Commission.
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DctliIs of eligibility Conditions for the post of Assistant
Eligibility Conditions

Officials workIng under Central or State Go\crnments Qr Union
Courts or -l-ribu11 tits

Post

Assistant l-erritories or

(a)
( i ) holding analogous post on regular basis; or

(ii) a post in level 5 in pay matrix of Seventh Central Pay Commission Ol

equivalent with six years' regular scr\'ice in the grade: Ol

(iii) a post in level 4 in pay nlatrix of Seventh Central Pay Conrnlission Ol

equivalent with ten years’ regular service in the grade.

(b) Having knowledge of conrputer operation.

Note 1: The depaltnlental officers in the feeder grade who are in direct line of
pronrotion shall not be eligible for consideration for appointment on deputation.
Sinlilarl)’, dcputationists shall not be eligible for consideration for appointment by
pl'olr1 ot lon

Note 2: -1'11c period of deputation including the period of deputation in another ex-
cadre post held inrnlediately preceding this appointment shall ordinarily not exceed
three years

Note 3: ’1-he nlaxinrunr age limit for appointment by deputation shall not be

exceeding any six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis. the service
rendered on a regular basis by an officer prior to 0 1 st January. 20 1 6 or the date from
which the revised pay structure based on the Seventh Central Pay Conrnlission
recommendations has been extended. shall be deemed to be service rendered in the

corresponding level in the pay matrix of the Seventh Central Pay Commission

]2



Details of cligibilit) Conditions for the post of Stcnographcr (;ra(Ie-1/Personal
Assistant

Eligibility ConditiQris

Officers working as Stenographers or Personal Assistants under Central or State
Governments or Un ion Territories or Courts or Tribunals possessing skill norms i.e.

dictation @ 1 00WPVI (English). Transcription 50 WPM on computer

Fast

Stenographer
Grade-

1/Personal
Assistant

(i) holding analogous post on regular basis: Ol

(ii) a post in level 5 in pay matrix of Seventh Central Pay Commission or
equivalent with six years' regular service in the grade: or
(iii) a post in level 4 in pay matrix of Seventh Central Pay Commission Ol

equivalent with ten years’ regular service in the grade,

(a)

Note 1 : -1'hc depannlental ofncel's in the feeder grade who are in direct line of
promotion shall not be eligible for consideration For appointment on deputation.
Sinlilarly. dcputationists shall not be eligible for consideration for appointment by
pr01110tl011

Note 2: 1-11c period of deputation including the period of deputation in another ex-
cadre post held inlnrediatcl}’ preceding this appoilrtnrcnt shall ordinarily not exceed
three years

Note 3: The nraxilnun1 age limit for appointment by deputation shall not be

exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 0 1 st Janual}/, 201 6 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
reconlnlendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay ComIn issiolr.
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Details of eligibility Conditions for the post of Cashier
Fl&R)iiil eJndiji);;

Officials working under Central Government or State (;overnments or Courts or

I'ribunals and holding:

B

Post

Cashier

(i) analogous post on regular basis; or
(ii) a post in level-3 in pay matrix of Seventh Central Pay Commission Ol

cqui\'dlent u'itIl tl\'c )'cars' regular service in tllat grade and having successfully
conrplcted cash alrd accotlnts train ilrg: and

(iii) a post in level-2 in pa) lnatl'i\ of Seventh Central Pay Conrnrission Ol

equivalent u-itIl eight years- regular service ill that grade and having successfully
completed cash and accounts training.

Note 1 : The depallmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointnlent on deputation
Similarly. dcputationists shall not be eligible for consideration for appointment by

pronlot lon .

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: '1'lrc Ina\ilnuln age limit for appointnrcnt by deputation shall not be
exceeding nfl) six )'cal-s as 011 the closing date of receipt of applications.

Note 4: 1;or purposes ol'appointnrent on deputation/ absorption basis. the service
rendered on a regular basis by an officer prior to 0 1 st January. 201 6 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended. shall be deemed to be service rendered in the

corresponding level in the pay matrix of the Seventh Central Pay ComIn ission.

1 4



Details of eljgjbility Conditions for the Post of Record Assistant
M)ility cMilaM-Post

Record
Assistant

Officers working under Central or State Governments or Union Territories or Courts
or Tribunals or statutory organisations:

(i) holding analogous post on regular basis; or
(ii) a post in level-2 in pay matrix of Seventh Central Pay Commission Ol

equivalent with eight years' regular service in that grade

Note 1 : The depallnrcntal officers in the feeder grade who are in direct line of
pronlotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not bc eligible for consideration for appointment by
pr011rotl011

Note 2: 1-he period of deputation including the period of deputation in another ex-
cadre post held inlnlcdiatcly preceding this appointnrcnt shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis. the service
rendered on a regu lar basis by an officer prior to 0 1 st January, 201 6 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the

corresponding level in the pay matrix of the Seventh Central Pay Commission.
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Det_pjl?_of eygibjlityCondi lion_s for the post of y]
Eligibility Condition§

Icr Division Clerk
Post

Upper
Division Clerk

Officers \working under Central or State Governments or Union ’l’erl'itories or Courts
or Tribunals or statutory organisations:

(i) holding analogous post on regular basis; or

(ii) a post in level-2 in pay matrix of Seventh Central Pay Commission or
equivalent with eight years- regular scI\'ice in that grade

Note 1 : -1'hc dcpallmcntal officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment b)
pr01110tlolr

Note 2: -1-he period of deputation i11cluding the period of deputation in another ex-
cadre post held ilnnrediately preceding this dppointnrent shall ordinarily not exceed
three years

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointlncnt on dcputation/ absorption basis. the service
rendered on a regular basis by an of'tlcel' prior to o 1 st January. 201 6 or the date from

which the revised pay structure based on the Seventh Central Pay Conrlnission
recommendations has been extended. shall be deemed to be service rendered in the

corresponding level in the pay matrix of the Seventh Central Pay Commission.
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Details of eljgjbility Conditions for the post of Staff Car Driver

M) y cbMiMPost

Staff Car
Driver

From amongst the regular Despatch Rider/ Multi-Tasking Staff in level-1 in pay
matrix of Seventh Central Pay Conlnrission employees of the Central or State
Governments or Union Territories or Coulls or 'l-ribunals who ful fi I the qualification
and experience as below:

Essential :

1 . A pass in the 1 oth standard.

2. Possessing a valid driving license for motor cars

3. Knowledge of motor mechanism and be capable of removing minor defects in
motor vehicle

4. I'.xpcricncc of driving of a motor car For at least three years.

Desirable:

3 years' selvice as Home Guard or Civil Volunteer

]7



ANNEXURE – 11

a

APPI,ICA’I’ION FOR -I-HE POS’l' OF ................................................ON DEPU-l'A'l-ION BASIS IN
N A'l'ION Al. COMPANY LAW 'l'l{IBUN Al.

Paste here self
attested passport size
coloured photograph

1. Post Applied Foi

Iii-1;1;iI–the- bellch ipplicd for
Name (IN BLOCK LE’1-1'ERS)

4. Date of Birth

5.

6

7.

Date of retirement under Central
Government Rules

iii\’iii lb which you belong

Whether SC/ST

[]cm
FeleDhone No
Ha NIT

bT+8Mme-Ria id;
l-elephone No.
Mobile No

Email id ( mandatory )
10. T P&;'li£;ill–tAddr iss

1 i : T iIi;BilITh MatrIx along with
Present Pay. Present Post held and
date of present posting

1 c al Qualifications (Matric onwards)
Exam
Passed

Name of

University/
Institute/
Board

Year of
Passing

Duration 1 Subjects
of
Course

Percentage of
Marks (Mention
Distinction. if
any)



d

q

13 1 Details of employment (in Chronological order).
o eId [ Period

No 1 office
gI.TName Nature of ILevel in Pay } Nature of

appointment IMat1.ix/Pay I duties
(Rcgulal'/ Ad- band and Grad
hoc,' Ipa\,
I)cpu tat ion )

1--rom T ’I'o

14.

15.

BatT;; itjliS;Iii dmj;loyl heAt i.i.
Permanent/Ad-hoc/ Temporary
In case the present employment is held
on deputation. please state:
a) The date of initial appointment:
b) Period of appointment:
c) Name and address of the present

office / organization:
d) Name and address of parent office/

orgalrlzatlolr :

Details of training undergone16.

1 7. Details ofpro11cicncy in computcl

18. 1 Any other information, applicant wants
to furnish

19. Uq§e_!t@}!i911y .hq.W_y9L! finq youl'sclf kEy_syitab19 [9[the_p9st applied for:

# Applicants not holding the post in the I.cvcl in Pay Matrix/Pay Band/Grade Pay pertaining to Central
Government should indicate the equivalent of the Pay Scale viz-a-viz the Central Government's pay scales.

9



1 have carefuljy gone through the vacancy circular/advertisement and I am well aware that'thc
Curriculum Vitae duly supported by documents submitted by me will also be assessed by the Selection
Committee at the time of selection for the post. It is also certified that the information furnished abo'ie is
correct and true to the best of my knowledge. In the event of my selection I shall abide by the terms and
conditions of services attached to the post

Place:
Datc : Signature of the Candidate

Address :

Certificate to be furnished by the Employer/Head of Office/ Forwarding Authority:

:rtified that the above particulars furnished by Shri/Smt. _ __ . _ __ are correct and he/ she

;ses educational qualifications and experience mentioned in vacancy circular. It is also certifIed: -

That there is no vigilance/disciplinary case or criminal case pending or contemplated against
Shri/Smt

That his/her integrity is certified
That his/her CR/ APAR dossier in original is enclosed/photocopies of the ACRs/APARs for the
last Rvc years duly attested bv an officer of the rank of Under Secretary to the Government of India
or above. are enclosed

1-hat no major/minor penalty has been imposed on him/her during the last ten years.
rhat the cadre controlling authority has no objection to the consideration of the applicant for the
post applied for.

9
aJ.

4

5

I)lacc
Date :

Signature :

Name :
Desjgnation :

Tel. No
(Office Seal)

I.ist of enclosures:
1

I

1()


